GOVERNMENT OF INDIA
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
DEPARTMENT OF HIGHER EDUCATION

LOK SABHA

UNSTARRED QUESTION NO. 59
TO BE ANSWERED ON 18.11.2019
Education Loan
59. SHRI S. VENKATESAN:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of the “Credit Guarantee Fund for Educational Loans” to students pursuing higher
education abroad;

(b) the details of the Trustee Company for the Scheme “Credit Guarantee Fund for Educational
Loans”;

(c) the number of students who benefitted under the Scheme “Credit Guarantee Fund for Educational
Loans” under General, OBC, Women, SC, ST, SC (women), ST (women) Categories; and

(d) the amount disbursed to General, OBC, Women, SC, ST, SC (women), ST (women) students
under the Scheme “Credit Guarantee Fund for Educational Loans” in the Financial Years 2015-16,
2016-17, 2017-18, 2018-19 and 2019-20?

ANSWER
MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRI RAMESH POKHRIYAL ‘NISHANK”)

(2)&(b): The Department of Higher Education, Ministry of Human Resource Development is
implementing the Credit Guarantee Fund Scheme for Education Loans for students pursuing higher
education in India and abroad. The maximum Loan Limit under the scheme is Rs. 7.5 lakhs. National
Credit Guarantee Trustee Company (NCGTC) Limited is the Trustee Company for the Scheme. The
scheme covers those education loans which are extended by Member Lending Institution(s) to an
eligible borrower after entering into an agreement with NCGTC as per Indian Bank’s Association
(IBA) Model Educational Loan Scheme. The scheme provides guarantee cover to the extent of 75%
of the amount in default. The scheme notification is attached at Annexure-I.

(c):  The details of number of students who benefitted under the Scheme “Credit Guarantee Fund
for Educational Loans” under General, OBC, Women, SC, ST, SC (women), ST (women) Categories
is attached at Annexure —II.

(d):  The details of amount disbursed to General, OBC, Women, SC, ST, SC (women), ST
(women) students under the Scheme “Credit Guarantee Fund for Educational Loans” in the Financial
Years 2015-16, 2016-17, 2017-18, 2018-19 and 2019-20 is attached at Annexure —IlI.
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. 18-1/2013-7.5 (&% lll) - Fe=forfera s asft wafat i st &g swerrfora v sredt 2
AEqTI-1
EISIEELE

1. qroeT o il i s g Y i

(iy =g FrsrT forer o g we Y [y (@Hsfowuaoe) F w0 § Sy S

(i) I ATSAT AT TLHTE G ST ¥ fAf2r & ARy gt

(iiiy = FrsrAT B ATEEEAT A A F AT THF T9ATY HEATFA (T T AT FAAT BT T AT H
orTfrer 3T ST & T i ST seehy Aeerfer srerrd ot e 2

2. =T Hiar

TH ATSHT % dgd ATHas o7 HAT 7.5 o w07 ¢ e forw et seefs sfasgfa s foadt ardt
TTET T el dal gl a7, ey, & Fw+dT srufera g, =or AT § Fees F:7 gl 2|
3. TS

I FUETHT FEATA ZTT FOveAT SB0nt g TT =l ST aTel S3TST 3%, ST e 3% F AT 2%
T AfF 7 g, HSNURTEsU & siava AT i o) e, [fe y=foa sarer 3w s9aem, woeeh
TEATSA AT ST FXN A ATLATT ST S o0l shiee Aadl 0 a1 § Tad g UHT HIHT § FH7I-997 T
TETITET T qhelT 5l

3965 GI/2015 (1)
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4, AT
4 TG T TF I

4 T w4 AfgF:;  ATed § ;AeqT= o o 5%
fager 7 ereaet F T 15%

5. g
ELRIERIERRIE IR

(i) “F TN T ATHITT — T IYTLHAT 6 K0T FIA(AT) |, G F AT Fa At a0 Hl, AT 20T
ATET Tl %l qTLE &I, ST T T8l gl, STHT ATST FHA SRTIT 30T &y TIT9T, T o7 Fis UHT Triey forer =fer
ST ATTFAH LT FaT % Feqefi T Fa2 & fawg At a9 F g sfgmrerar 3= 2q Rt B
AT 2T, & 2l

(ii) “ITETT T FETETAT FEATAT 3 TorT Zoent AT I e ¢ & g S 39 RUETH T 99T 5T 99-
T 9 AT o S F fRem-fAgert F s S -y =t i € 2 eer sram 7 wer o
SFaTST =TS gt B srom)

(i)  “oT SATHAT T ATHATT TN TSETAT AT T IT HISET IUTLHRAT & g S A o7 faer o
ToAaY foreT UTe A F HEAtAq” AT qied Aqferd T ST F dgd Hetfid aredar arEst i O
FLAT g A 39 et =507 o F forw smorer=h "= & |y o seqres Aoartea B gh arar-feanEwes
AE-SUTEHTT/ELHT IUTERAT gl | faartea =afxe % " §, S IUTehar qid-aait a1 Arar-foar/amE-
T AT &1 9Fd B

(iv)  “awds wiasgfa” w srfme v wfagfa & € S Saaai/ae-SUTeERar Hl SHeT AT aTeddr &
ATATead &I &l T2 g

(v)  “FRreAT O’ T AT - ORI S€AT GIRT ‘S 1T Hieo Tt 0T ATSHET & ATETE S=aq 197eT
o TS SUTTHAT T Fare 07 &f 7% TRt focdfr agraar 7 2

(viy “fAf&” T e - T T g T 3| 9T = ke [t | g e sged 37 forar
FON H 9% g s i T 39T € SS9 9EET RKUETHT SEAT (SEATel) (THUAETS) T 9T
TTTHATA il &0 TT 2

(vii)y  “IIERTAT” 7 ST S A TR UF S A g, S SUTHAT F 07 T w7 g1 v Rt # forar
ST AT T AT 3aT Bl

(viily T FEA T ATHATT F - TR HEAT T &F ML A wfee qraeT o wfa arr Semawat w1 1%
TTTRT AT ATEHAH FaT (AT 75%) ITAH gl

(ix)  “FworerY GeT(d)” T AT - 37 Tt AraSaE &= % i, At o F i i Gefr SR a g S
AT 5 79 F qae7 2| ‘T, oamas i awrer #39 & 918, 9ghil aai/6 = T Seamsii/fz-sremr
TEATeN T sy § sfafara sEorarsit Semett & =7 § arfe F:T qdt 8|

x)  “fraa o @ afevm 3w A 7 8 e e # FEere Tt 6T g ST R 9T SR 6
T H qF %I TS T I ALl o a7 gl ST gl
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(xiy  “IFFeiE grERET F ate 3w eREdiRr g S aw-awy 97w Rd §9 grr Sy
A9 S faerr-FEert & ey 9 oi9sis & &9 § aufigha TREIh gl

(xii) T T AT - forear ;v e Y Aty FeEr 1

(xiii)  TAHNEET T iAo - Tredier Wit T Tt w8 SR ST e qee g wuet
srferfaar, 1956 F T8 WTLd 9ChTe 5140 28 |1, 2014 FT TF =t w9 § #it 7% oft qrfsn difers ==, Fioer
T =T ST 9T ST 5T FHT-90T 92 [H3q i S aTel el oo T8 gq shiee et M=ier &
THATAT g1 Tohl
(xiv) TEIATE, HISNURTASUS & HaTdAT § Gaied 9l AT 37 gee [HI8 &l 3T ¥ TAHSE# T F1T
LENECREaUsI
TEATH-11

TISHT &7 &8 < dT

6. e s &

. TAHTSHEHY, TIST % 97 TEeTA 5 seqeha, THY 9267 FarE] §e T (THUears) g1 UF 0
TYTEHRAT 1 T30 T 7.5 I =93 T & Frear =|ort % "eegr § wiaey nfY, Fod 39 6w 9 =9 v & forg
TAEISTETET % |12 Afer or % T GO § 9% & [a%g Al Y& Fd & {oI7 Aaeds THeAtar a1
El
il TAH ST T ForaT=t Jea g1 28 9ot 0 et Jeaqra 7 ST ar et w3 7 Tfae g,
T Bt 9 TH AT  AIFEEST il I FAT 2l
7. ST F siata fre =wor it arerar
(i) = fAfer & Sy it ATSHT 6 SITETE 973 SUTLRAT il G867 FET FeIT (Fearet) g & o &
foreaT =T errferer T g, UAESIIEHT & AT 02 FTA T2 IT I AT foAT fomet qaeish wiasgfa sie/ar
TTELT qTET AT o 23T 797 8, F97d I OGS HeAT F UHT 907 daT9 F fia e TAeSierel gy 39
TSI o forw Retfa wiwramedt  sreme UF |@ediga forear on % daer § T Fwa7 & o srea G
2l
(i) TR T S-S, JAT-TaEY, AAqET-TaaTaT o Sadi-ATe it faurer § "taatea faer
FUT % HIg H HAT MeATd [Tl STIiq S[ATs-fawa, dAEe-fadray, SHad-Are Y A99-49 %
TS g9 & 99 T FHa¥ & o siraae w3
(i) Fraaheas

(F) TR FEATAT F WIS F Haer H e AT Tfqaay 7 gr o AT/FETHT FEATeA & Tt |rai |’

0T T e-FAeariaa afvEaty % =7 # anfiga 7 & @ g s/
(@) SETHAT 3T FIATATT Tl gea 7 FHAT 74T BT o1 form Fhfse Fieram w9z it 12 off: s/

(M) = e g w1 Ol w7 & 741 At w7 & Swe, wAsi B g agat foro famr

et T o % forw S Afeqel € a7 et aeElt avageTs €, 1 qHESE w1 6 o T
[ERIRRIEE
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(iv)

At eroe foaes & Ut difers Heumelt sfwy/ar 39 qreswAl B LT T STAHIET | Hhdl g/ATATT F

THAT ¢ Toreh [olT LT Fa¥ ITse T, AT ag UHT QTersh FEATSAl o avN1/Iqh TISAFHHL Hl AT =T FHT
Tt g TS5 oI e Fa7 3aaed 7 2

8

RIEEIE R ECERIERTI )
TH AT % saaa Aerferfer fovar swor w=hea B st 3 forg o 22t -

T S T9rerT =T foresh gy §, STEwT s ST a7 (et JraT=T aiarhar ar fret s =afe o

ZTRAT % H9 ST AT 3 AT & Tagfe FET T F1 FLAT &, FTET AT qLEAT &I T T 2, =7
AT | SITIHeT FohT 0 50T 7 T ITeq Ag! gt

T AT FOTAT ST ST T HET AN Rt FTAA F ST AT g TEH AqAT A1 R 3% g
ST et (A=l storam srqaelt & 71 7 @rar gr ar et avg & 39 =T T 2l

FRUTETSAT FEAT GIT H[Z T 12 UHT 1S foreaT =Ror forerht =amst 3%, STt s 8¢ ] §, Rarst
TEAT T SMETE T F 2% T AT 2

FURTAT T §IRT FAL FT FAvuares
TEET FEUETAT HEAT, IHF FIT TErhd 91 fOrear ='or o "agr § Ty 2= it T gha grft s

I TE St TE T g et w97 uAeiSerEt % e w0 T e

10

vi,

Vii.

viii.

ST ¥ SATIAHRVRTAT FET F IAQMA

FEUETST HEAT WA AT 9397 § Ig FeqTT Flel l AU HISA ATerF 07 AT o ATATL T2r&T
T T EATHRT FAAT 3T IH FERT FIT 7 A\ ST Faaerarr o fafdes adaor & arr
THTEHRAT o @I (GTAT) T Ted o H|

FEOTETAT |7 AT T GTd F G H, AT FaL TG T 6 [0 TAH ST g STaferd
TR TG F2A HT AT FHf

FUETAT T A qAtd w0 3w T F qga Fav BFar = atv-Restuae g

FRUETAT HEAT Wed fUAT KO0 FT MUY F9¢ F AT ST H AT FOEN T IUHAN/EE
SETLHAT T AT I hiee TR 5420 § TSI H|

FUTETAT FEAT JHTHAT & GTd T ATTLTA AT A2 HI(T T THIATT H7 AaqT BT

TEUETST HEAT T AT FT (6 g SUTLRAT [ QT T AT 507 o Faer § TAH S TET 6 I
TEET JTET 39+ ger it ey, & 6w a7y i\ § F:¥ o7 7 O 35ht a9 ¥ grwar &
GTd § T T G Fed § 5 oo 78t g o 3 [fer 3 7wl 59 F w5 § afgw afra
TR T2

TAESTETET T SROTGTST 6T &l TR a9 FT qEIarT FT o & It et o avg F e
THTCT Tl Bl STT, Ffod FOTET HEAT AT ILUTLHRAT & Fiee it T THTAT LA 3 T AT 6T

FEAT FIAT gIT| ORI S&AT &l AT(R0 o a8 T TZIAATd a<d ST SETHhAl &l (U T0 ferer
T T FYO LY T ATAT A9 T A &G T2 AT Frar T it a5t 6 Forg Ut srasa=®

FEATIT AT Y, SEH TAH ST g1 GATS T TTg AT AT gl

TEUTETHT TEAT TSI 5T THI-T8T 9T S0 UF Aot Sy uaeiste T &1 3fa &9 71 q1ee
TS, ST ST @Al | agIeEl il G a1 AT Hiee TRl JaTar & &9 | 79 Fai w1 gierd
T % o7 ST 36T T 2, SRrars T /et U HEer A aqured #3 & o arer g
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ix.  SEoraTeT &, afs [t g w T 99 & ot €, 91 ag Gl oft e el afir F w@ey &
A TR A TGt FA i A & saver v qren F forg va el wrest w7 Swaer w6 S
AT & § AT ST T o) FOEr=1 6T, Fow €7 7, Ty & oy seas F27 & 98 a1
1T § AT S F TET RGAT AU ARG F w7 H 39w [ F R ww 9w v e awdy gn
FRUETST SEAT 9T &9 § &l AT FL T UHATT ATEAT TG FId 9T TAHISITE T il gi=rd
FIT| THE ATTTFT, FRITRTAT FEAT JHTTHAT o6 AT FIL e AT [He0 AT AT (HLFa TSie T

Tl qGE FIAT AT FATAT IH TAHISIEHT FIT THHAT STTLRATHAT 6 ATH A SATE FHT THRIAT FLel
T SATEHTT T

el

T g6
1. T e
. TTEEY ST ITH e o To7T, Tawe SROTaT=T AT TEET Fa< F ATGT i qIre il ST TohTaT 10 8
39+ T 0.50% Taad it arft &% & TEET o 1 qaar s, a8 [t & sfafs erft e s
9= * Hiee M feATe vearsst Are it arda & 30 {31 F s/a< ST FeAT g 918 & at usfiuw fi
i o & YT O FeRTAT 0T T F ST T2 07T it Srustn) qorie, [t s f@teer forer =wont = foro
qroeT H AT TEET 9 H1 T FIA HT ATTHL g ST 370 STTEH-2Z/SITTGH TR 92 (76T Hf|
i, TH TS o T&d T [ Hl U HTd ahl AT FHTTHIT gr-

7T ET & Hae H, US(IUF & [0 THUANSUH Hadl AT T FAL 6 STIHET T2 ol ST
TTEET o YT B %00 AT dg aTi@ gl (Sre T i US{TUS 2% & 5 Td | ST FohaT ST TS
T ITUET Tg T ATeqH a9 % o7 TATATT ST 9T 30T SO 32 A=A a9 & T & F9 Jh73T &0
TTTRY 3T TOAT &= o AT § [ SATUIAT| AT o6 A |, TSTUE H7 Srar 30 &1 & e srefiq a4 a9 30
TS AT I Tl AT ST
i g AR, Ushius &1 Fatia aw a1 Bearia awg e o oaeistEs i a1 sa+ g o=t ot
T7 Tt gE 2, AT At A Srar & |v v fafy § sa ke gyt S feg usius awmr §
AT AT B T €, Treft e i Al et ag R Y At ww g s
iv.  Ffx Tfer i ST AT T o T UM F F R ot ar FEes w® S g oar gete
SoraTe " fAfer v U iy 9% dF it 4% ¥ 77 T AfEF 7 UL AT FT R FHAA AT A
#¥ T2 TRt ot Trfer T R | AT SATUAT| T 9 | SRR HEAT g1 QU T Y f e iy,
TAHTSITETET S8 T ITASE START ST TG HEAT & TTH SIS0 o AT L 0T HUT| 87 gid
TT T, TAHISIETET a7 (MO S g ST FevTardT HeT 9% aredaht<l gl

V. TTEET S[o it qWaneT T T TaeT FHUETAT ST 51T dgd (AT STu|

vi. FEUTETAT HEAT GIXT UAHISIETET &l U J1 AT AT AT TEET 8o aTT9 gl g, Sed F
TR fRerfaat e TRl & SH-

%) IATEreR ST AT,
) T gt 19T 0T o 7T U a1 7 oTfee ST v Te A7, S
M) g AT TR e ST 2T 7 2l
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FEqTa-IV
A
12. TR& HrdET
77 T8 = i & 75 wiaera it AT 9% TEET GLEAT TG HA1 T w1 57 FeOfea w77
SATErRTY FLFETT GIIT| AT HLEAT AT Q[ & SAT ol qIirg o TN gRiT 3f7 g et =kor & araq ax
F T Aty T aet TR
AAI-V
L
13. T &7 A
(i) I et TREwfRr (Trdi) dtE-g7 safer a1 1 a¥ i Fafd & o aefiea gt g a1 3k Tafig

dAi-g7 Aty F a< FdT § a7 o der T 6 ol F siftwaw 1 a8 f safy & sige R

=W % dag A Aufafa aaf it @ F0 F 9w TRE F forg gl s a8

F. ST GTAT AASTF TREFT 6 &9 § a0 (A7 A7 9 Ha(8q 0 e & AT 7 TEr qR] Tt
2l

. STaOTiad ST % AT H, AT i ATIET Safer THIH B AT % T8 AT TN AT §[F gl
TG &, ST AT 972 | g, 12 Al &l Ad6-39 SAarer q0F gl T2 gl AU (A&7 50 AT 6 AqHIT
Sferee T Aty arenhd sTafd + U a9 g1 av Y, Sl oy Ayt i e g a9 qgTe it srater s
rferee T srafer & ST SATST Fhre T fereew T

T, g T ST OGS AT T FOVAT 07 o Haer § ST AT 3 § 7 AT F gl &l 372 S sRorarar
HEAT GTT TSI THTIAT 6 &9 § aufihd @l 75 gil Teeq fs grie e 520 qieer & daer § ua ey
FE/MATT F FAEET gS & ST UAHTSHErEr & fRem-[Agern % Aadq staat 39 IeeEa T g ar uHy
feorfa & sorareht weu UAHISHET 3 919 T 7 I7aT 997 TR SiT 7 g 9 I ghare gt

q. A S AT ATIH o AT TS g A AT TORAT 5 T TgeT FrAaTer S0 HT aF T2 2

(i) =orarlt weur iy Areu O ag arer &t ST uadiste= g oo g9y § [Ratia semata/ar
FRatia £ S et Femate F s siv 3w dae )

(i)  TEESTEE SForart weuT w1 39 grer 30 fam % Fiae o qrar =Sres 9% ey wier v 75 gfaea

AT FHTT TG ag IMAT AAAT Tl &l 2 a9t 7T § 90 grl 30 &7 & srfers foea g & 39 H,
TAE ST 39 e safer F forg y=fora S 3¢ 9% 219 st 91 T 9% FE0re =T H€AT i ST AaT Hii|
qEET FRUETE H6IT (THUAATS) & TH A9 AT THI-T57 TTH FA & a1a, T T 6 25 Tiaerd &t o
Trfer sraT T SToeft £ 7w v i i agEt F forg et oy % sur Rw S o5 81 s i ey srar g
s it fRurfa &, g v S 3 uaeisE /Rt et sameewat % an) g arelt e seet st
AT IFITAT F qh 2l TS 2

(iv) =% S T F9T H, SHorarTsT HEAT SeTeawat it iRt  srfesrgr % wrferwret, afE A g, w7 I
FOAT qAT THT wREertrat £ feht § a7 e Swmer T ey, A FE Y, FTFEOETdr FEAT g I
T TE ST T ST TUTeT °F 9 79T T STAT e & Tgel SHT Y &aT ST

(v)  =ta foraT =T 3 geaiea/Aetwr/srada/aared | QriHar Ter 8 AT gt U 7 T4 a7 Frar v
TAT g AT I7ET 6 e F o smureTar st g 1S gl gaAr guTs TS g v ROer T Jeer
TAESHE T gTRT a7 &7 sTEd T (36T STy 3 o & Sk gmer ofeT ot T8 fer y=forg §% 2% 7 4 yfaea
ATer 2T T SSTCHH AT qigd AT9H e 6 (o7 are gt sworert wear ‘Ffer g o fFo S o=
T SAER g erar &t 7 a1 v it f ara T g A afer arrm Ghr s i e 9% A sty
forT SeTeres 9T a7 F

(Vi)  EUTETAT HEATE & LW SEAT@I/EHT FEA@T a7 a7 [fEy FEeT & a9 TR q@i 97 gf
o= foraT ST errEett & Y 9O 2 AT STat U A ARl AT ST
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14,  fEe F1 gfeeares S AT fg g ImEt F ageit

i FEUETST HEAT Al AT o a8 TAHTSHETET GIRT AT e 9T IH ag[ 6 [0 U 0 T3q7E61, 97
TITEAT ST HATIT ST GAATH T AT ITAH FATT| TAHTSIEIET SATERTT SATEATIT T H1H Al HIN
FRTAT T % Hare § ey sRorarar s it g

il 7fe el SeTeRat T SRoTaTar HEOT ¥ UH | A9 SIeT-3renT ur forw gt e 39w & et ue ar
SATE T AT F2AT I, T gl (978 @Td % (T I RT3 & 9 e 7 TeT % qgq q0erd &
HAAT Tal, TH TS % TS & (o0 Tg 7T T STuaT 7 ROraTar S€qT ° 39 19 HT T & dgd qam
st =& % forg fafRetae w2 forar & s ey & gmar seqa B war 2 s ara i afer sy 6 T g,
g IATHAT o A =T F2 @7 A= &1 1 UH Iari F1 aredqias w9 § [@faaee e
=T § oA T 2

iil. TSR # S oft wfer 3= gr ar |iers S gt s e sfeds e st =g afy
TAHISTIETET T 3 X gl TgAT % ara 30 Tt &t rafer = arg d¥ =T qal il S0 qv I9 9 AT a7

Tl 78 =Tt 30 faet it srafer  are et srafer & forw a7 wrfey e w6 sae st uw i s e
4 Tferd T & & AN 2T

FAATH-VI
fafeg
15.  ZRTSTAT HETEN & T afey & f_RfRaee

FFUTETAT HEATsH | g it v fatas arfis e o, ST ST oY o o o A
H gerar A, 39 79 | ARt B sraan ate arfis 1t e i SerenE st i 37 ag v of fae
Fr g a1 Ut fRufa & ager arfis it [ s s are derens s & ' 9 fAfREa & St e
ST IAET o He H & TAR 0 3q § fafarom & srom
16.  ITET FT SULRT T AT & 1< F20T AT F GG9 § F0rQrar 6T 1 e TRy 7 Az

TAHTSTER T SEOTETaT ST &7 7 TISHT & G2TH 13 F Jqare i § 9% g 9% 718 e
F¥ foar AT 1, oY afe I arg agElt FTEAATer F FAraeT SUTGTAT HEAT I FHle AT YT it g ar
SEOTETAT HEAT T AR 7 =g wreq iy § & awelt TG g0 FIAT @9 67 T F e T USSR
T ST Y 3| TR =8 avg & e Tfer v ager arfiw M oo, derersd AT S e wr aw U e
TR & T, e e gf, R Faft ST dae =80 &7 gl 7 o1 7 S o sgoremar ge9r 1
TTTRr gt it oft| At TS T = AT & TV SHHT ITART ST GraeT T aet & ST A1y gl SH T Fed
# o stroe e vAeistER s sworemar @ F &= RS #5717 agura waen 75 gfaad siw 25
STeTd Tl
17.  wfday wret § a6 Ixar #r aura g s

i, TS IYTERAr F ForaTar e 7 e v forat g, O =| Ao F saeta e yred g, o Aty
I FUTLHAT %0l SAAT Tl ST ILTLRAT T FATL T SITAT & TAAT qg T & STl g ar ey feorfa
H g AT /AT SITUAT U S0y i qIrg & I7 619 S A arrg o 39 (06T 307 307 T FHred
BT TS Afa T ILTTHAT 0l TTAT 7 AT 307 i AT Faedt o 7 et ae o 7 7w, afe g 2,
STeeF Tea T2reT soT il AT T&TH o0l STt g, 0 9 F gl arl

i, S IYTCHAT T AISET F siqad 3 ST arer fore swor 8q oram a9 Srar § ar v fRufy #
SEUTETAT HEAT o ATSIAT & SN S SLTIRAT I (ST 1T 07 &7 ¢ At 197 T TAHTSIIETET
T ITAT FEOTETAT HEAT & I TeiT FSreeht AT 39 a7 T 6t i S f&F &1 Sgrewdt oqrs o+
AT 9T, TATHT, TH AT o ST TAHISETE | 9% 22T sht 7 #9710 7 67 72§ T a1 290
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19.

21.

et 7 Al
FOTETAT HEAT & A0 & a8 =0 AT & dqa U S arer frear =& & dey § At
ST AT ST o2 Ut faafot weqa 2 &Y a8 Sl 3uasy w00 St 39 Si&ed 2

FEUTETAT HEAT UAHISIIEHT T THF SAATAT I qT TEATAS, TEHIE THTTH 7 o7 ferfera amft o
Iqersy FUAT forereht THESEET i S o Sea gn = "ey § ag " forar sroaw & oe
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MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(Department of Higher Education)
NOTIFICATION
New Delhi, the 16th September, 2015

No. 18-1/2013-U.5 (Vol. III).—the following Scheme is published for the information of all
concerned:—

CHAPTER1
INTRODUCTION
1. Title and date of commencement
6)) The Scheme shall be known as the Credit Guarantee Fund Scheme for Education Loans (CGFSEL).
(i) It shall come into force from the date of notification by the Government of India.

(iii) New education loans sanctioned on or after the date of notification of the scheme with features as
under will be eligible for the coverage under the scheme.

2. Loan Limit

The maximum loan limit under this scheme is Rs 7.5 lakh without any collateral security and third
party guarantee. However, the Fund reserves the right to revise the loan limit as and when required.

3. Interest Rate

The Interest Rate charged by the Member Lending Institutions for education loans to be covered
under CGFSEL should be maximum up to 2% p.a. over the Base Rate. However, the Fund may revise such
ceiling from time to time keeping in view the prevailing interest rate scenario, base rates of lending
institutions and RBI’s Credit Policies.

4, Margin
Upto Rs. 4 lakh Nil
Above Rs. 4 lakh: Studies in India 5%
Studies Abroad 15%
5. Definitions

For the purposes of this Scheme -

6)) "Amount in Default'' means the loan amount outstanding in the loan account(s) of the student
borrower, inclusive of accrued interest, as on the date of the account becoming NPA, or the date of lodgment
of claim application, whichever is lower, or such other amount as may be specified by the Fund for preferring
any claim against the guarantee cover subject to a maximum of ‘Guarantee Cover’.

(ii) “Base Rate” for a lending institution means the Base Rate so declared by that lending institution from
time to time as per Reserve Bank of India guidelines based on which interest rate applicable for the loan will
be determined.

(iii) “Eligible borrower” means new or existing borrower with Indian Nationality who meets eligibility
criteria prescribed under “IBA Model Educational Loan Scheme for pursuing Higher Education in India and
Abroad” and executed loan documents with the lending institution to avail education loan. Parents/guardians
will be the co-borrowers/joint borrowers. In case of a married person, joint borrower can be either spouse or
the parent(s)/parents-in-law.

(iv) ""Collateral security' means the security provided in addition to personal obligation of borrower/co-
borrower.
(v) “Education Loan” means any financial assistance by way of loan, extended by the lending institution

to the eligible borrower for higher education as per ‘IBA Model Educational Loan Scheme.’
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(vi) "Fund'' means the Credit Guarantee Fund for Education Loans set up by Government of India with
the purpose of guaranteeing payment against default in Education Loans, extended by the Member Lending
Institution(s) (MLIs) to the eligible borrowers.

(vil)  ““Guarantor” means a person acceptable to the bank, who guarantees to repay the education loan, in
the event of failure of the borrower to repay.

(viii)  ““Guarantee Cover” means maximum cover (i.e. 75%) available per eligible borrower of the amount
in default in respect of the credit facility extended by the lending institution.

(ix) ""Lending institution(s)'' means all public sector banks, private sector banks and foreign banks which
are members of IBA. The Funds may, on review of performance, include co-operative banks/other Fls/
NBFCs as additional MLIs in future.

(x) ""Material date' means the date on which the guarantee fee on the amount covered in respect of
eligible borrower becomes payable by the lending institution to the Trust.

(xi) ""Non-Performing Assets'' means an asset classified as a non-performing based on the instructions
and guidelines issued by the Reserve Bank of India from time to time.

(xii))  "'Scheme" means the Credit Guarantee Fund Scheme for Education Loans.

(xiii) NCGTC means National Credit Guarantee Trustee Company set up on March 28, 2014 by
Government of India under the Companies Act, 1956 to act as the Trustee to operate the Credit Guarantee
Funds for Educational Loans, Skill Developments Loans and any other funds to be set up by Government of
India from time to time.

(xiv)  Accordingly, all matters pertaining to the operations of CGFSEL would be undertaken by NCGTC on
behalf of this said Trust Fund.

CHAPTER 11
SCOPE AND EXTENT OF THE SCHEME
6. Guarantees by the Fund

(1) Subject to the other provisions of the Scheme, NCGTC undertakes, in relation to Education Loans up
to Rs 7.5 lakh extended to an eligible borrower by a Member Lending Institution (MLI) which has entered
into the necessary agreement for this purpose with NCGTC, to provide guarantee against default in repayment
of education loans extended by the lending institutions.

(i1) NCGTC reserves the right to accept or reject any proposal referred to it by the lending institution
which otherwise satisfies the norms of the Scheme.

7. Education Loan eligible under the Scheme:

@) The Fund shall cover education loans extended by Member Lending Institution(s) to an eligible
borrower as per IBA scheme, on or after entering into an agreement with NCGTC without any collateral
security and/or third-party guarantee, provided that the lending institution applies for guarantee cover in
respect of education loans so sanctioned within such time period and as per the procedures prescribed by
NCGTC for the purpose.

(i1) The lending institution applies for guarantee cover in respect of education loans disbursed in the
quarter April-June, July-September, October-December and January-March prior to expiry of the following
quarter viz. July-September, October-December, January-March and April-June, respectively.

(iii) as on the material date,

(a) there are no overdues in respect of the account to the lending institutions and/or  the loan has
not been classified as a Non-Performing Asset (NPA) in the books of the lending
institution, and/or

(b) the activity of the borrower for which the credit facility was granted has not
ceased; and / or
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(c) the credit facility has not wholly or partly been utilized for adjustment of any
debts deemed bad or doubtful of recovery, without obtaining a prior consent in
this regard from NCGTC.

(iv)  The Fund may, at its discretion, approve/frame a list of educational institutes and/or their courses,
loans for which the guarantee cover will be available, or the Fund may also notify the categories of
educational institutions/courses for which the guarantee cover shall not be available.

8. Education Loans not eligible under the Scheme :
The following Education Loans shall not be eligible for being guaranteed under the Scheme: -

i Any Education Loan in respect of which risks are additionally covered by Government or by any
general insurer or any other person or association of persons carrying on the business of insurance,
guarantee or indemnity, to the extent they are so covered.

ii. Any Education Loan, which does not conform to, or is in any way inconsistent with, the provisions of
any law, or with any directives or instructions issued by the Central Government or the Reserve Bank
of India, which may, for the time being, be in force.

iii. Any Education loan which has been sanctioned by the lending institution with interest rate of more
than 2% over the Base Rate of the lending institutions in cases where Base Rate is applicable.

9. Agreement to be executed by the lending institution

A Member Lending Institution shall be entitled to a guarantee in respect of eligible Education Loan
granted by it, after it has entered into an agreement with NCGTC in such form as specified by NCGTC.

10. Responsibilities of lending institution under the scheme:

i The lending institution shall evaluate and sanction Education Loan in accordance with the IBA Model
Educational Loan Scheme for pursuing higher studies in India and abroad and conduct the account(s) of the
borrowers with normal banking prudence and due diligence.

ii. The lending institution shall ensure to submit the information required by NCGTC for giving
guarantee cover with regard to the Education Loan borrowal account.

iii. The lending institution shall ensure that the loan covered under credit guarantee shall be non-
dischargeable.

iv. The lending institution shall ensure linkage of every education loan with Aadhar number and register
the borrower’s/co-borrower’s name with an appropriate credit information bureau.

v. The lending institution shall closely monitor the borrower’s account and follow up for repayment.

vi. The lending institution shall ensure that the guarantee claim in respect of the Education Loan given to
the borrower is lodged with NCGTC in the form and in the manner and within such time specified by NCGTC
in this regard and that there shall not be any delay on its part to notify the default in the borrower’s account
which shall result in the Fund’s facing higher guarantee claims.

vii. The payment of guarantee claim by NCGTC to the lending institution does not in any way take away
the responsibility of the lending institution to recover the entire outstanding amount of the credit from the
borrower with applicable interest. The lending institution shall exercise all the necessary precautions and
maintain its recourse to the borrower for entire amount of education loan owed to it and initiate such
necessary actions for recovery of the outstanding amount, including such action as may be advised by
NCGTC.

viii.  The lending institution shall comply with such directions as may be issued by NCGTC, from time to
time, for facilitating recoveries in the guaranteed account, or safeguarding its interest as a credit guarantor, as
NCGTC may deem fit and the lending institution shall be bound to comply with such directions.

ix. The lending institution shall, in respect of any guaranteed account, exercise the same diligence in
recovering the dues, and safeguarding the interest of the Fund in all the ways open to it as it might have
exercised in the normal course if no guarantee had been furnished by the Fund. The lending institution shall,
in particular, refrain from any act of omission or commission, either before or subsequent to invocation of
guarantee, which may adversely affect the interest of the Fund as the guarantor. In particular, the lending
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institution should intimate NCGTC while entering into any compromise or one-time settlement arrangement.
Further, the lending institution shall secure for the Fund or its appointed agency, through a stipulation in an
agreement with the borrower or otherwise, the right to publish the defaulted borrowers' names and particulars
by NCGTC.

CHAPTER III
GUARANTEE FEE
11. Guarantee Fee
i For availing the guarantee coverage, the Member Lending Institution shall pay Annual Guarantee Fee

(AGF) of 0.50% p.a. of the outstanding amount as on the date of application of guarantee cover, upfront to the
Fund within 30 days from the date of Credit Guarantee Demand Advice Note (CGDAN) of guarantee fee. All
subsequent AGFs would be calculated on the basis of the outstanding loan amount as at the beginning of the
Financial Year. However, the Fund reserves the right to charge different guarantee fees in future for different
educational loans depending on their risk rating/risk profile.

ii. The procedure for collection of guarantee fee under the scheme shall be as under:

The demand on MLIs for the AGF in respect of fresh guarantees would be raised upon approval of
guarantee cover. The guarantee start date would be the date on which proceeds of the AGF are credited to
Trust’s Bank account. The AGF shall be calculated on pro-rata basis for the first and last year and in full for
the intervening years on the outstanding loan amount at the beginning of the financial year. In the latter case,
the AGF shall be paid by the MLI within 30 days i.e. on or before April 30, of every year.

1ii. Provided further that in the event of non-payment of AGF within the stipulated time or such extended
time that may be agreed to by NCGTC on such terms, liability of the Fund to guarantee such credit facility
would lapse in respect of those credit facility against which the AGF are due and not paid,

iv. In the event of any error or discrepancy or shortfall being found in the computation of the amounts or
in the calculation of the guarantee fee, such deficiency / shortfall shall be paid by the eligible lending
institution to the Fund together with interest on such amount at a rate of 4% over and above the Bank Rate.
Any amount found to have been paid in excess would be refunded by the Fund. In the event of any
representation made by the lending institution in this regard, NCGTC shall take a decision based on the
available information with it and the clarifications received from the lending institution. Notwithstanding the
same, the decision of NCGTC shall be final and binding on the lending institution.

v. The amount equivalent to the guarantee fee will be borne by the Member Lending Institution.
Vvi. The guarantee fee once paid by the lending institution to NCGTC is non-refundable, except under
certain circumstances like -
(a) Excess remittance,
(b) Remittance made more than once against the same Education loan, and
(c) Annual guarantee fee not due.
CHAPTER 1V
GUARANTEES

12.  Extent of the guarantee

The Fund shall provide guarantee cover to the extent of 75% of the amount in default. The Fund
reserves the right to modify the same. The guarantee cover will commence from the date of payment of
guarantee fee and shall run through the agreed tenure of the Education Loan.

CHAPTER V
CLAIMS
13. Invocation of guarantee
(1) The lending institution may invoke the guarantee in respect of Education loan within a maximum

period of one year from date of NPA, if NPA is after lock-in period or within one year of lock-in period, if
NPA is within lock-in period, after the following conditions are satisfied:
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a. The guarantee in respect of that credit facility was in force at the time of account turning NPA.

b. The lock-in period of 12 months from either the end of period of moratorium of interest or the date of
commencement of guarantee cover in respect of loan covered, whichever is later, has elapsed. As per
IBA Education Loan Scheme, the moratorium is course period + 1 year. Further, servicing of interest
during study period and the moratorium period till commencement of repayment is optional for
students.

c. The amount due and payable to the lending institution in respect of the Education loan has not been
paid and the dues have been classified by the lending institution as Non-Performing Assets. Provided
that the lending institution shall not make or be entitled to make any claim on NCGTC in respect of
the said Education loan if the loss in respect of the said credit facility had occurred owing to actions /
decisions taken contrary to or in contravention of the guidelines issued by NCGTC.

d. The credit facility has been recalled and the recovery proceedings have been initiated under due
process of law.

ii. The claim should be preferred by the lending institution in such manner and within such time
specified/to be specified by NCGTC in this behalf.

iii. NCGTC shall pay 75 per cent of the guaranteed amount on preferring of eligible claim by the lending
institution, within 30 days, subject to the claim being otherwise found in order and complete in all respects.
NCGTC shall pay to the lending institution interest on the eligible claim amount at the prevailing Bank Rate
for the period of delay beyond 30 days. The balance 25% of the guaranteed amount will be paid after
obtaining a certificate from the Member Lending Institution (MLI) that all avenues for recovering the amount
have been exhausted. On a claim being paid, NCGTC / the Fund shall be deemed to have been discharged
from all its liabilities on account of the guarantee in force in respect of the borrower concerned.

iv. In the event of default, the lending institution shall exercise its rights, if any, to take over the assets of
the borrowers and the amount realized, if any, from the sale of such assets or otherwise shall first be credited
in full by the lending institutions to NCGTC before it claims the remaining portion of the guaranteed amount.

V. The lending institution shall be liable to refund the claim released by NCGTC together with penal
interest at the rate of 4% above the prevailing Bank Rate, if such a recall is made by NCGTC in the event of
deficiencies having existed in the matter of appraisal / renewal / follow-up / conduct of the Education loan or
where lodgment of the claim was more than once or where there existed suppression of any material
information on the part of the lending institutions for the settlement of claims. The lending institution shall
pay such penal interest, when demanded by the Fund, from the date of the initial release of the claim by
NCGTC to the date of refund of the claim.

vi. The Guarantee Claim received directly from the branches or offices other than the designated
Office/Branches of Lending Institutions will not be entertained.

14. Subrogation of rights and recoveries on account of claims paid:

1. The lending institution shall furnish to NCGTC, as and when required by NCGTC, the details of its

efforts for recovery, realizations and such other information. NCGTC shall not exercise any subrogation
rights and the responsibility of the dues shall rest with the lending institutions.

ii. In the event of a borrower owing several distinct and separate debts to the lending institution and
making payments towards any one or more of the same, whether the account towards which the payment is
made is covered by the guarantee of the Fund or not, such payments shall, for the purpose of this clause, be
deemed to have been appropriated by the lending institution to the debt covered by the guarantee and in
respect of which, a claim has been preferred and paid, irrespective of the manner of appropriation indicated by
such borrower or the manner in which such payments are actually appropriated.

1ii. Every amount recovered and due to be paid to NCGTC shall be paid without delay, and if any amount
due to NCGTC remains unpaid beyond a period of 30 days from the date on which it was first recovered,
interest shall be payable to NCGTC by the lending institution at the rate which is 4% over and above the Bank
Rate for the period for which payment remains outstanding after the expiry of the said period of 30 days.
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CHAPTER VI
MISCELLANEOUS
15. Appropriation of amount received from the lending institutions

The amount received from the lending institutions shall be appropriated in the order in which the
service fee, penal interest and other charges have fallen due. If the service fee and the penal interest have
fallen due on the same date, the appropriation shall be made first towards service fee and then towards the
penal interest and finally towards any other charges payable in respect of the eligible credit facility.

16. Appropriation of amount realized by the lending institution in respect of a credit facility after
the guarantee has been invoked.

Where subsequent to the Fund having released a sum to the lending institution towards the amount in
default in accordance with the provisions contained in Para 13 of this Scheme, the lending institution recovers
money subsequent to the recovery proceedings initiated by it, the same shall be deposited by the lending
institution with NCGTC, after adjusting towards the legal costs incurred by it for recovery of the amount. The
Fund shall appropriate the same first towards the pending service fee, penal interest, and other charges due to
the Fund, if any, in respect of the credit facility towards which the amount has been recovered by the lending
institution, and the balance, if any, shall be appropriated in such a manner so that losses on account of deficit
in recovery of the credit facility between NCGTC and the lending institution are in the proportion of 75% :
25%, respectively.

17. Fund's liability to be terminated in certain cases

i If the liabilities of a borrower to the lending institution on account Education Loan guaranteed under
this Scheme are transferred or assigned to any other borrower and if the conditions as to the eligibility of the
borrower and the amount of the Education Loan and any other terms and conditions, if any, subject to which
the Education Loan can be guaranteed under the Scheme are not satisfied after the said transfer or assignment,
the guarantee in respect of the Education Loan shall be deemed to be terminated as from the date of the said
transfer or assignment.

ii. If a borrower becomes ineligible for being granted Education Loan under the Scheme, the liability of
NCGTC in respect of Education Loan granted to him/ her by a lending institution under the Scheme shall be
limited to the liability of the borrower to the lending institution as on the date on which the borrower becomes
so ineligible, subject, however, to the limits on the liability of NCGTC fixed under this Scheme.

18. Returns and Inspections

i The lending institution shall submit such statements and furnish such information as and when
required by NCGTC in connection with Education Loan under this Scheme.

i. The lending institution shall also furnish to NCGTC all such documents, receipts, certificates and
other writings as and when required by NCGTC and shall be deemed to have affirmed that the contents of
such documents, receipts, certificates and other writings are true, provided that no claim shall be rejected and
no liability shall attach to the lending institution or any officer thereof for anything done in good faith.

iii. NCGTC shall, in so far as it may be necessary for the purposes of the Scheme, have the right to
inspect or call for copies of the books of account and other records (including any book of instructions or
manual or circulars covering general instructions regarding conduct of advances) of the lending institution,
and of any borrower from the lending institution. Such inspection may be carried out through the officers of
NCGTC or any other person appointed by NCGTC for the purpose of inspection. Every officer or other
employee of the lending institution or the borrower, who is in a position to do so, shall make available to the
officers of NCGTC or the person appointed for the inspection, as the case may be, the books of account and
other records and information which are in his/ her possession.

19. Conditions imposed under the Scheme to be binding on the lending institution

i Any guarantee given by the Fund shall be governed by the provisions of the Scheme as if the same
had been written in the documents evidencing such guarantee.

ii. The lending institution shall as far as possible ensure that the conditions of any contract relating to an
account guaranteed under the Scheme are not in conflict with the provisions of the Scheme but
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notwithstanding any provision in any other document or contract, the lending institution shall in relation to the
Fund be bound by the conditions imposed under the Scheme.

20. Modifications and exemptions

i. The Fund reserves to itself the right to modify, cancel or replace the Scheme, so that the rights or
obligations arising out of, or accruing under a guarantee issued under the Scheme up to the date on which such
a modification, cancellation or replacement comes into effect, shall not be affected.

ii. Notwithstanding anything herein contained, the Fund shall have a right to alter the terms and
conditions of the Scheme in regard to an account in respect of which guarantee has not been issued as on the
date of such alteration.

1ii. In the event of the Scheme being cancelled, no claim shall lie against the Fund in respect of facilities
covered by the Scheme, unless the provisions contained in Clauses (i) and (ii) of Para 13 of the Scheme are
complied with by the lending institution prior to the date on which the cancellation comes into force.

21. Interpretation

If any question arises in regard to the interpretation of any of the provisions of the Scheme or of any directions
or instructions or clarifications given in connection therewith, the decision of the Fund shall be final.

22, Supplementary and general provisions

In respect of any matter not specifically provided for in this Scheme, the Fund may make such supplementary
or additional provisions or issue such instructions or clarifications as may be necessary for the purpose of the
Scheme.

ISHITA ROY, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



Annexure referred to in reply of part (c) of the LSUSQ No. 59
regarding Education Loan by Sh. S. Venkatesan for answer on

18.11.2019
Annexure-I|
Sr. _ Total_l\_lo. _of
No. Category Wise Beneficiaries
under CGFSEL
1 General 275028
2 OBC 94348
3 SC 28614
4 ST 12343
Grand Total 410333
Women Beneficiaries
Women beneficiary Out of General,
5 OBC, SC and )S/T category 162878
6 out of SC Category SC (Women) 12483
7 Out of ST category ST (Women) 5118




Annexure referred to in reply of part (d) of the LSUSQ No. 59 regarding Education Loan by Sh. S. Venkatesan
for answer on 18.11.2019

Annexure-
Il
Sanctioned
Amount Covered | Amount of
under CGFEL Outstanding
Financial No. of Beneficiaries (Amount " in covered (Amount "’
Year Category under CGFEL Crore) inCrore)
2015-16 All NIL NIL NIL
2016-17 General 70,208 2,334.42 2,026.23
OBC 23,779 638.75 591.00
SC 4,943 137.16 119.50
ST 3,761 119.97 103.35
Total 102,691 3,230.30 2,840.08
Out of SC(women) 2,019 5214 46.33
Out of ST(women) 1,445 4421 38.30
Women beneficiary Out of
General, OBC, SC and ST category | 37,865 1,140.22 1,014.35
2017-18 General 98,952 3,362.75 2,435.06
OBC 32,612 912.77 658.42
SC 10,394 32351 231.13
ST 4154 12411 86.56
Total 146,112 4,723.15 3,411.17
Out of SC(women) 4,348 131.79 95,36
Out of ST(women) 1,723 51,72 36.56
Women beneficiary Out of
General, OBC, SC and ST category | 57,298 1,796.42 1,321.88
2018-19 General 75,539 2,831.08 132191
OBC 27,652 87157 390.24
SC 9,627 342.01 157.79
ST 3,731 123.35 56.20
Total 116,549 4,168.00 1,926.14
Out of SC(women) 4,290 146.58 68.83




Out of ST(women) 1634 5324 24.19
Women beneficiary Out of
General, OBC, SC and ST category | 47,802 1,658.55 780.73
2019-20 General 30,329 1,202.18 443.95
OBC 10,305 327.15 11142
SC 3,650 123.27 42.80
ST 697 2321 8.62
Total 44,981 1,675.81 606.79
Out of SC(women) 1,826 60.44 20.48
Out of ST(women) 316 9.97 3.54
Women beneficiary Out of
General, OBC, SC and ST category | 19,913 71851 259.21
Grand
Total 410,333 13,797.26 8,784.18
Grand Total General 275,028 9,730 6,227
Grand Total OBC 94,348 2,750 1,751
Grand Total SC 28,614 926 551
Grand Total ST 12,343 391 255
Grand Total out of SC(women) | 12,483 391 231
Grand Total out of ST(women) | 5,118 159 103
Grand Total Women
beneficiary Out of General,
OBC, SC and ST category 162,878 5,314 3,376






